BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH: KOLKATA

ORIGINAL APPLICATION NO.187/2024 EZ

Date:16/01/2025

Advocate

Dillip Kumar Pradhan & Anr. ...Applicants
-Versus-
State of Odisha & Ors. ...Respondents
INDEX
' SIL. Annexure | Description of Documents Page
No.
1 Counter  Affidavit filed by | - } = 2
Respondent No.7.
2 A7 True copy of the Sabik ROR with
its English translation. q = |2
3 B/7 True copy of |letter dated
03.02.2009 of the General Manager - I 3 ot
(UECB), CPP.
4 C/7 True copy of the Deed of I# -
Agreement dated 14.12.2011. ™ 25
5 D/7 True copy of the Certificate of
Delivery of Possession dated = Qé -
13.02.2013. |
6 E/7 True copies of the applications for
certified copy of order passed in Q? - Qq
R.P. Case No0.25244/1971.
7 F/7 True copy of the letter dated 4
16.10.2009. '30 ‘33
Cuttack %

Bidesh Ranjan Behera

Enrollment No.O-111/2004
bidesh.behera@gmail.com

86



87

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH: KOLKATA

ORIGINAL APPLICATION NOQ.187/2024 EZ

Dillip Kumar Pradhan & Anr. ...Applicants
-Versus-

State of Odisha & Ors. ...Respondents

COUNTER AFFIDAVIT FILED BY THE

LB s

RESPONDENTNO.7

I, Sri Subhasis Panda, aged about 43 years, S/o Dev
'_—————____,____————ﬁ

Prasad Panda, presently working as Asst. General Manager

(HRD), NALCO, Nalco Nagar, Angul-759145, Odisha; do

hereby solemnly affirm and state as follows:

That I am authorised to represent the Respondent No.7 in the
Original Application and to swear this affidavit in my

official capacity.

2. That T have gone through the Original Application along
with the documents annexed thereto and understood the

contents thereof. I am also acquainted with the facts of the




instant matter from the official records in hand and I beg to

submit the following in reply to the Original Application.

That the Applicants challenging settlement/lease of land by
Respondent No.I in favour of Respondent No.5 (IDCO) and
subsequent alienation in favour of the Respondent No.7
(NALCO) for non-forest use on the grounds inter-alia that
the kissam of said land measuring Ac.54.20 decimals has
been converted from Chhot Jungle to Puratan Patita in a
Kissam Change Proceeding vide Case No.612/1984, which
is not permissible in law inasmuch as no permission from
the Central Government has been obtained for the said
purpose as required under Forest Conservation Act, 1980.
However, the facts stated herein below would show that the
said contentions made in the Original Application is

misconceived in fact and law and merits no consideration.

That before adverting to the various averments/allegations
made in the Original Application, the Respondent No.7 begs

to state the following facts:-

That the case land relates to Mouza-Kosala, P.S.-
Chhendipada, Tahasil-Chhendipada, District-Angul under
the following Khata and Plots.

Sabik Khata Sabik Plot Hal Khata  Hal Plot
1 | 9 1391 19/12187
1 6 1391 29

1 6 1391 23

j;
i
;
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(i)

23
1 6 1391 24
1 6 1391 25
1 6 1391 26
1 6 1391 27
1 6 1391 28
i 6 1391 32
1 10 1391 33
1 10 1391 35/17188
1 12 1391

_____________________________ S

%

Total-Ac.54.20 decimals.

The english translated copy of ROR filed by the
Applicants in Annexure-5 is not the correct translated copy
of the said ROR which has been deliberately so filed by the
Applicants omitting the endorsements regarding RP Case
No.25244/1971 and reflecting only the endorsement
regarding the Case No.612/1984 only. The correct translated
copy of the ROR is being filed herewith by the Respondent
No.7.

True copy of the Sabik ROR with its English
translation is annexed hereunto and marked as

ANNEXURE-A/7.

That IDCO i’:lpplied before the Tahsildar, Chhendipada for
lease of government land in village Kosala for construction
of Rehabilitation Colony for the displaced families of
UTKAL-E Coal Mine Project of NALCO. Accordingly, by

letter dated 03.02.2009, the General Manager, UTKAL-E K
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(iii)

Coal Block (UECB), Captive Power Plant of NALCO
submitted application to IDCO for the further process of
alienation of Govt. Land in village Kosala under Chendipada
Tahasil for the R & R Colony at Kosala.

True copy of letter dated 03.02.2009 of the General
Manager (UECB), CPP is annexed hereunto and marked as
ANNEXURE-B/7.

That after clompletion of all the formalities, an area of
Ac.54.20 decimals in 12 different plots under Khata No.1391
of Village-Kosala was sanctioned by the Collector, Angul in
favour of IDCO vide Order No.1351/Rev. dated 03.06.2011
for the purpose of establishment of R & R Colony of
NALCO and accordingly, a registered Deed of Agreement
dated 14.12.2011 was executed by the Collector, Angul with
IDCO and possession was handed over to IDCO on
13.02.2013. Subsequently, vide lease agreement dated
05.10.2018 IbCO handed over an area of Ac.20.22 decimals
to NALCO out of total area of Ac.54.20 decimals and the
balance area of Ac.33.98 decimals was surrendered to
Government.

True copy of the Deed of Agreement dated 14.12.2011
and the Certificate of Delivery of Possession dated
13.02.2013 are annexed hereunto and marked as

ANNEXURE-C/7 and D/7 respectively.
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(iv)

That as it would be evident from the Sabik ROR in
Annexure-A/7 that the Kissam of the relevant Sabik Plot
Nos.6, 9, 10 and 12 in Sabik Khata No.l in Mouza-Kosala
was ‘Chhot Jungle’, which was changed to ‘Puratan Patita’
pursuant to orders passed in R.P. Case No.25244/1971 by
recording it in Khata No.2/1 and as it transpires the said
order passed in the aforesaid RP case was carried out by the
Tahsildar by initiating a Kissam Change proceeding vide
Case No.612/1984. As such, there was no requirement to
obtain permission of the Respondent No.2 for the said
change of classification of kissam after the Forest
Conservation Act, 1980 came into force. Though the
Respondent No.7 made several efforts to obtain certified
copies of the said order passed in R.P. Case No0.25244/1971
and applied for certified copies thereof from the office of
Revenue Divisional Commissioner, Sambalpur as well as the
Tahsil Office, Chhendipada, both the offices have rejected
the Copy Application for the reason that the said case record
is not available in their offices.

True copies of the applications for certified copy of
order passed in R.P. Case No0.25244/1971 are annexed
hereunto and marked as ANNEXURE-E/7.

That the deponent vehemently denies to the averments made

in Para 1 of the O.A. and further submits that the alienation

of Ac 54.20 for lease of Govt. land in village Kosala under Pz
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Chhendipada Tahasil of Angul District for the purpose of
establishing  R&R Colony of NALCO, in no way

whatsoever, affects the present Applicants.

That with respect to the averments made in Para 2 of the

O.A., the deponent has no comments.

That with respect to the averments made in Para-3 of the
O.A., the deponent does not dispute the same but it is
pertinent to mention here that prior to the sending of the
letter dated 03.11.2009 by IDCO addressing the Tahasildar,
Chhendipada, a Sub-Committee meeting of RPDAC was
held on 13.10.2008 and discussions were held on various
issues of proposed R&R sites like Nisha, Kosala, Fulljhari
along with the assistance plan for self-relocation. It is
submitted that members of the above Sub-Committee visited
the pfOposed R&R site at Kosala on 04.10.2008 and based
on subsequent proceeding of the RPDAC, NALCO
forwarded application along with the relevant documents to
IDCO for the proposed alienation of the Govt. land in village
Kosala under Chendipada Tahasil for R&R at Kosala.

That in reply to the averments made in Para-3, 4, 5, 6, 7 and
8 of the O.A., it is submitted that the site at Kosala was
finalized after following due process of law and the
subsequent Sub-Committee meeting held on 13.10.2008. It is

further ~ submitted that a revised proposal for

!
%’
i
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acquisition/alienation of land for R&R Colony of village
Kosala was sent to IDCO vide letter dated 16.10.2009
following the field verification conducted by Tahasildar,
Chhendipada.

True copy of the letter dated 16.10.2009 is annexed
herewith as ANNEXURE —F/7.

It was' followed by a joint verification made by the
Horticulture Dept., Angul, OSCDC and the Revenue
Authorities to assess the value of cashew plantation made by

the OSCDC and an amount of Rs. 46,17,125/- was assessed

towards compensation payable to OSCDC which was
deposited and OSCDC issued NOC in order to process the
lease proposal in favour of IDCO for R&R colony of
NALCO. The photographs in Annexure-3 relied on by the
Applicants and the averment that the villagers of Kosala
were protecting the cashew plantation are not decisive to
determine the kissam of the case land as forest land. Further,
as clarified by the DFO, Angul vide letter No.8946 dated
12.11.2024 that there has not been significant elephant
movement in the area in question over the past few years and
it is no longer used as a major corridor for migration of

elephants.

That as regards the averments made in Para-9 to 16 of the

O.A. relating to background of the land in question are not
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all true and the correct facts have been stated under

paragraoh-4 (iv) hereinabove.

10. That as regallds the averments made in Para 17 to 25 of the
O.A. relating to any violation of the Forest Conservation
Act, 1980, it is stated that in view of the facts stated in para-
4(iv) above indicating that the kissam of the land in question
was changed from ‘Chhot Jungle’ to ‘Puratan Patita’
pursuant to order passed in R.P. Case No0.25244/1971, which
was only given effect to vide order in Kissam Change Case
MNo.612/1984 and hence, the provisions of Forest
Conservation Act, 1980 is/was not applicable to the present
case and theJ averments/allegations made by the Applicants

in this regard are wholly misconceived in fact and law.

That the deponent craves the leave of the. Hon’ble Court to

file any additional affidavit, if required, in the interest of

justice.

12. That the facts stated above are true to the best of my

knowledge and belief and based on the official records.
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English Translation of ROR/Khatian

Mouza:Kosala Khatian | Tahsil: Angul
Thana:Chhendipada Tahsil Number:
Thana Number:115 Zilla:Dhenkanal
Name of Zamidar or Khewat Odisha Sarkar Khewat No.1(Ka)
Serial No.

1) Khatiyan Serial No. 1

2) Name of the Tenant, | State Government
Father's Name, Caste and

Residence
3) Satwa
4) Payable Water Rent Cess Nistar Total 5) Cumulative
Tax Cess & Rent
Other ; Description
Cess, if
any.
6) Special
Remarks, if any
Last publication date Blank Space For Stamping

' Certified to be the record of rights as rewritten under Rule
45 of the O.S.S Rules, 1962.
Khajana Date

0
ho<
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Khatian Serial No.

| Mouza

| Zilla

Plot No. &
Chaka No.

Kissam

Detail
description of
the Kissam &
Boundary

Area

Remark

8

10

11

12

|~

Puratan

Patita

(Chota
Jungle)

40.00

Pursuant to order
of Tdr passed in
Kissam Change
Case N0.612/84,
As per order
passed in RP
Case .
No.25244/1971,
Khata No.2/1 Ku.

Puratan

Patita

( Chota
Juhgle)

50.48

Pursuant to order
of Tdr passed in
Kissam Change
Case No.612/84.
As per order
passed in RP
Case
No0.25244/1971,
Khata No.2/1 Ku.

10

Puratan
Patita .

( Cheta
Jungle)

32.29

Pursuant to order
of Tdr passed in
Kissam Change
Case No.612/84.
As per order
passed in RP
Case
No.25244/1971,
Khata No.2/1 Ku.

12

Puratan

Patita

( Chota
Jungle)

11.48

Pursuant to order
of Tdr passed in
Kissam Change
Case No0.612/84.
As per order
passed in RP
Case
No.25244/1971,
Khata No.2/1 Ku.

76

Puratan

Patita

(Ehota
Jungle)

130.78

Pursuant to order
of Tdr passed in
Kissam Change
Case No.612/84.
As per order
passed in RP
Case
No.25244/1971,
Khata No.2/1 Ku.

T

(o
28
A%
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\ ' NALCO -

NATIONAL ALUMINIUM COMPANY LIMITED
(A Govt. of India Enterprise)
UTKAL-E COAL BLOCK, CAPTIVE POWER PLANT, ANGUL.
P.O : Banarpal, Dist : Angul, Pin-759128

Ref.No.CPP/GM(UECB)/2009/ 7 £/ Date: 3.2.2009

o

The Chief General Manager (P & A)

Orissa Industrial Infrastructure Development Corporation
IDCO Towers, Janpath

Bhubaneswar-751 022

Sub. Alienation of Govt. Land measuring 51.30 Heclares in village Kosala under
Chhendipada Tabhsil for the proposed R & R site. _
Ref: Your letter No. HO/P&A-LA-E-5513/09/1976 dated 30.1.2009.

Dear Sir.

In response 1o above mentioned letter. enclosed please find the following documents for
further process of alienation of Govt. land for R & R colony of UECB. NALCO.

1) A copy of consent letter submitted by the villagers of Nandichhod orf. Gopiballavpur
who will be rehabilitated at Kosala.

=299

2) Copy of approval dated 13.10.2008 of RPDAC Sub-Committee finalising the R & R St

of Utkal-E Céal Block.
3) Letter No.120 dated 24.01.09 of Collector, Angul addressed to [DCO.

This is for kind information and necessary action at the earliest.

Thanking vou
Yours farthfully,

ﬁ}‘w\‘} WAy
(A K. Mishra)
e General Manager (UECB), CPP
{ ~
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OR/ brs N B
DEZD OF AGREEMENT UNDER SECTION 32

INDUSTRIAL INFRASTRUCTURE DEVELOPMENT
CORPORATION ACT, 1980

OF THE GRISSA

4 J 2\ r;
THIS DEED made on this .'ST.. day of .J_, ’*ps"l’)i%’ﬁ
2011 (Two thousand Eleven) BETWEEN THE GOVERS: NOR OF
ORISS

toas™

arred
The State Government”) of the ONE PART
AND
ORISSA INDUSTRIAL

DEVELOPMENT CORPORATION established un

1981

A represented by the Coiiector,. Angui (hereinafter ref

- INFRASTRUCYURE

ider (Orissa Act, 1 of

]
]

; and having its office at IDCO TOWERS, Janpath
Bhlf‘bii:!?"

Sri Biranchi Narayan Barik, Divisional 4

B

s

;?’*aiigi:ﬂ; A

» Sahidnagar,
*swar - 751022 represented by its authorized repre

ead, IDCQ,

4

,-‘"‘

SUBHASIS PANDA
AGM (HRD
Coal Wines Division, Naito, Asigh!

Sbiesit Pa—do

sentative
Angui
o

o]
7
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Division, Angul (HEREINAFTER CALLED “The Corporation” which
expression shall unless excluded or répugnant to the contey: includes
its successors ) of the OTHER PART.

WITNESSETH ag follows:-

The Corporation has been established as = statutory
Cerporation having as one of its “principal objects rapid
industrialization of the State of Orissa and the State Government have
decided to place the Government land at the disposai of the
Corporation for Setting 6f Industries, mdustriai aréas and industrial
estates and for development of 3| types of industries, and providing
facilities connected with industrialization in the State.
(2) In pursuance of the sanction contained in the Order
No.i?:’eS‘i,fRev., Dtd.03.06.2011 of Collector, Angui and intimated by
Additional District Magistrate, Angul vide No.1352/Reyv. Dt.04.06.11
to the Corporation and in consideration of the premium, rent & cess
hereinafte; reserved and of the covenants on the part of the
Corporation  hereinafter Contained, the State Government  heraby
demises to the Corporation all the Govefnment land measuring
AcC.54.20 in village Kosala and more particularly described in the
Scheduie hereunder written (hereinafter referred to as “the demised
land”y TO HOLD the said demised land to the Corporation from

=

211220y for the term of NINETYNINE YEARS paying therefo;

a total premium of Rs.:l,os,-tl_oz.go;i)_[f {Rupees Ohe crorz =ight
lakh forty thousand) dﬂl;i—aéing at the rate of Rs.2,00,000/ - per
acre in respact of Ac.54.20 of land to be used for industrial purposes
as shown in the Schedule of land and delineated in the map having
the boundary in red but excluding the area Specified as such in the
Schedule. The pPremium amount of Rs.i,es,éﬂ,ﬁ‘ﬂ{)/- {Runoes
One crore eight lakh forty thousand) only of the dehzisee: landg
has aiready been paid to the Tahasildar, Chhendipada in shapa

/)

€ i
By |l
// 2

e

o

g ! ‘ § ; ) . i i i
\ ; Dolfbotor, A ngul,
T i Page 2 of &

s
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- |6 -

of Cemand Draft bearing No.595938 Dt.10.06.2011 and the same has
been acknowledged vide Money Receipt No.272601/5/11-12

Dt.23.6.2011. The ground rent at the rate of one percent of the land

value i.e, <.13,11,640/- (Rupees Thirteen lakh eleven thousand six
hundied forty) only, Cess of %.9,83,730/- (Rupees Nine lakh sighty-
three thousand séven hundréd thirty) only @ 75% of the annual
ground rent and Incidental charges of ¥.10,84,000/- (Rupees Ten lakh
eighty-four thbusand) only has already been paid to Tahasildar,
Chhendipada. Besides the above rent, the cost of trees standing on
the demised land amounting to 2. 15,000/~ (Rupees fifteen thousand)
only. as assessed by the competent authority, has aiso been paid to
Tahzsiidar, Chhendipada vide Money Receipt cited above. Tha rent
at the rate of one percent of the land value i.e. <.13,11,640/- ( Rupees
Thirteen lakh eleven thousand six hundred forty) only ano Cess of
<.9,83.730/- (Rupees Nine lakh eighty-three thousand seven hundred
thirty) only shall also be payable in advance on the second day of
January each vear to the Tahasildar, Chhendipada.

‘e State Government reserves the rfghf to the mineral wealth
including minor mineral, on in or under the area covered by the deed
and the Corporation will have the surface right over the land.

The existing and customary rights of Government zid the
public in roads and paths and rivers, streams and channels rinning
through or bounding the land are reserved and are’ in no way affected
by the deed. (In case of any existing public road providing
th0~rouqﬁ-r’

PROVIDED THAT the yearly rent shall be liable to revicion at
each revision settlement and resettlement operation during the period

are, the user agency may provide an alternative road).

of lease or at such other interval as may be ordered by the

P

Government.

sl _ Page 3 of & ' /Vru)’ (,9?"’6
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STy 3

3 The Corporation hereby covenants with the State Government

as tollows namely:-

{i} That the Corporation shall during the term hereby granted to
2ay to the State Government the yearly rent hereby raserved

on the days and in the manner hereinbefore specified,

() That the Corporation shail keep marked the boundaries of the
demised premises and point them out when so required by the

Collector or any other officer authorized by him in this behalr.

(i)  That subject to the rights of the Corporation under clause 4(ii)
here under the Corporation shall at the expiration of the term
hereby granted quietly yield up the demised land on to the

State Government in the same condition as it is now in.

4, fne State Government covenants with the Corporation as

(H "hat the Corporation paying to the State Government he rent
nereby reserved and performing all the covenants and
‘cnditions herein on its part contained may peaceably hold and
enjoy the demised land during the said term without any let,
rindrance or interruption by the State Govérnment or any other

cerson claiming under or in trust for the State Government.

(i) That at the expiry of the term of ninety nine years hereby

AGM (HRD
Coal Mines Division, Naico, Angul

reserved the State Government shall, upon request by the

SUBHASIS PanDs

{-orporation, consider a renewal of the term for the like ceriod
and upon the same terms and conditions other than relating to
ent which may be liable to change as may at the time of such
renewal  be mutually agreed upon Detween the State

Sovernment and the Corporation. L

Fh )
P

'
5 i . paffector. Angul,

et

Page 4 of 9
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demised land and provide herein infrastructure for small,

mnedium and large industries,

Frovided that the infrastructure shall mean to include sheds,
provisions  of  water, power, comimunications, sewerage,
affluent discharges etc.

{iv)  The Corporation shall be competent for laying out the demised
land into various plots besides setting apart land for the laying
of roads, drains and for other common betterment schemes for
the future occupants of the plots so laid out.

vy 7T hp Corporation shall be competent. to allot, issue license and
‘=zase the land in accordance with the regulations, made under
the Orissa Industrial Infrastructure Development Corporation

Act, 1980.

(Vi) The Corporation shall be competent to surrender to the State

=overnment such part of the demised land either in wiola or in

22T, as may be agreed upon between them.

e Corporation shall be competent to mortgage the demised
‘and in full or in part for securing loans for developing the said
‘@nd for providing therein infrastructure for small, medium and
iarge industries.

't is hereby mutuaily agreed by and between the carties
ereto as follows:-

That if the said annual rent hereby reserved or anv part thereof
shall at any time be in arrear and remains unpaid for three

-alendar months after the same shall have become due
“whether demanded or not or if the Corporation shafi gc into

iquidation except for the purpose of reconstruction or

/'\
s - ‘-J,J .
L% P
el

3 9]
SOt Page Sof 9

That the Corporation shall be competent to deveiop the

Paflector. fngal,

o
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SUBHASIS PANDA
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QAT H

Lol

Coal Mines Division, Nalco,

-

Sobhibat 4

AGM (HRD)
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arnalgamation), then and in any such case it shall be iawful for
the Stite Government to re-enter into and upon the demised
‘@nd or any part thereof in the name of the whole and t5 hold
e same henceforth as if these presents had not been made,
without prejudice to any right of action or remedy of the State
Government in respect of any antecedent breach of aity of the
-Ovenants by the Corporation herein before contained

{ih That upon the breach or non-observance of any of the
conditions of the deed herein granted, the State Government
may declare that the agreement has been determinaed and
Collector or any officer or person appeinted on that behalf by
e State Government shall be entitled to re-enter and take
1055ession of the demised land, and of the buildings anc other
sthuctures erected thereon and the materials thereof, as weli as
e stores and stocks. |

PROVIDED THAT HOWEVER pefore such re-enty the
state Government shall give to the Corporation writter, notic

of its intention so to do and the Corporation shali have

47
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fignt to remedy the breach or non-observance complained of
Winin three months from the date of such notice in which
event the State Government shall not be entitled to re-enter

and take possession.

PROVIDED FURTHER that in case the demised lands are
0 resumed the Corporation shall not be entitied tc any
teinpensation whatsoever for the demised land or the building
anc other structures erected thereon and the materials theregf,
as well as the stores and stocks, but shall be. at the liberty to

enter upon the demised land and to remove all such buildings

anc structures and the materials thereoi ag well as the stores
il
o 7]
N ; L | N s
Y u(‘(@/ s 6
> )
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and stocks within nine months from the date of the termination
of the agreement failing which the Corporation shal cease to
have any right to such buildings znd strictures and the
;E'Eatergals thereof, as welj as the stores and stocks.,

(iiy  That any demand for payment or notice required to be made or
given to the Corporation shall be deemed to pe sufficiently
made or given if sent by the State Government through the
post by registered letter to the Corporation at the Registered
Office of the Corporation and that any notice required to be
Jiven to the State Government shall be deemed he
sufficiently given if sent by the Corporation through post by
registered letter addressed to the State Government, Coilector
and that any demangd or notice S0 sent shall be presumed to
have bgen delivered in the usual course of the post. That
should be demised land or any pari thereof be at any time
required by the State Government for any purpose dec?.ez‘r:;ar.-' by
-hat Government to be a public purpose, the State Government
shall be entitled to resume the same on giving 6 months’ notice
1 writing and on the expiry of the said period may through any
orficer or person authorized by Government in that behaif, re-
enter and take possession of the saig demised land or part
-thereof and all buildings and structures thereon, |

PROVIDED that unless surrenderad by the Corpo:'aﬁon,

except for the breach of the covenants Contained herein or
cxcept when the State Government requires it for a nublic

purpose under no other Circumstances whatsoever the State

sovernment shall be entitled to resume possession of the

cemised land which has been developed by the Corporation

and such other demised land on which infrastructyre has been

orovided. : - (,l:f} |
i 1o Colfector. Augul,

Nt
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PROVIDED FURTHER THAT IN THE CASE CF SUCH RE-
ENTRY, The Corporation shall be entitled to cempensation for
ed land

and the amount of such tompensation shall be fixed by the
d to the

ouildings or other structures erected by it on the demis

Collector and shall not exceed the amcunt (if any) paid
State Government for this fand plus the present market value

of the buildings and other structures eracted thereon.

PROVIDED ALWAYS THAT in the case of any dispute as
0 the amount of Compensation fixed by the Coli lector, the
orporation shall be entitled to appeal to the Commissi ioner of
conclusive and

the Division whose decision shall Le final,

binding on the parties.
IN WIITNESS WHEREOF the parties have hersunder
gned this Deed on the dates mentionad below their respactive

gnatures,

SCHEDULE OF LAND UNDER AGREEM
e LT LAND UNDER AGREEM

ENT

Name of the Village
Name of the Police Station
Name of the Tahasil

¢ Kosala
¢ Chhendipada
¢ Chhendipada

Name of the District ¢ Angul
N T Bt ben e e = TRRCEGTOL
,' 3;’1' § i.%_;:"““ | Piot No. ] Area in Ha, ‘ Rent in Rs. ]Cess in Rs. | Total in Rs. |
i et R | — ]
[t o1 |1 19/12187 E4 8563 j i
i. N ;‘.__.__ ! e R _4__,, PR s 1 — S5 . ef
;‘ | LB 4 13560 } | 3
33_ | 3.5500 | ’
| 91 | 3512188 | 73257 |
| | | 25000 |
_0.05310_ |
0400 |- - ;
| 02430 |
| osas0 |

Fage Bof 9
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SUBHASIS PANDA
AGM (HRD)
G Wines Divislon, Nalco, Angu

é_‘)bl/_a,ga,& Pk/é/-u

é Endorsement of the certificate of admissibitity

ule 23: duly stamped under<the Indian stamp (Orissa Amendment act 1 of 2008) Act 1899,
35k} Fees Paid ©AS{C)-468318 ,L4-50 ,A-21-10 ,D-60, User Charges-240 ,Total 468678
Date: 14712/201% 3 — Signature nf Registering ofﬂce. a

e office of the
')F‘I"S&‘

Signature of Prasent 14/32/2013%

Execution is 34>

{CRISSA INDUSTRIAL
INFRASTRUCTURE !
DEVELCPMENT CORPORATION i
REPRESENTED THROUGH

IBIRANCH]I MARAYAR BARIK

IR A A |

1007290

i
|
|
i

KAR PATTAMAIK Son/Wife of LATE BIRAKISHOR PATTANATK of IDCO, ANGUL

Photo , Thumb Impression _ Signature e

TIRIIA SANKAR PATTANAI |

vard Admin/TSR/Eddorsement/PrintEndorsement.aspxZid=1 1 1 08429&:5s ..
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[0 o [ 7 T oamel T R
;1 391 | o8 0000 ] L |
(2 9 [T | oo o Eatwy
! Ha.21.9360 . l |

3 1 -TQTf\L !Qr he.54.20 j! 3}1_:;4{9 | 9337;0. | 2295370 |

IN WIITNESS WHEREOF the parties hereto have e put
their hands and seals the day and year first above written,

i
IN THE PRESENCE OF WITNESS For and on behalf of the
Governor of the State of
Orissa
'_ ,4*-\7-‘3!9%92«\’ ‘\1 aeld

2o e clewlc

]
4

"

s

o= ﬁ Glx.:i_rr'&tl_ 'A”\J“Q \_ﬁﬁ f L
/ v
feapokar Redoole, Colestion warial,

7"_}-; (f@q}i{
"'7"—_\:'4 4‘*?6“}71 7 AgA&P

IN THE PRESENCE OF WITNESS For and on behalf of i:e

Lorporation
I Q CrhE_ DY ng‘;..el-aﬂ:’
Lio | 2 (hetward ghe oY1 SSVE~ A
L8 ‘1.«/1'___(—\ n rwi;(('\‘ ) _\‘.\\\: : /., -
\ \.-,/ -~

i')w.lsm‘/nal Head,
IDCO, Aﬁgu! Dms;a;z

2. Yodov roln N M

g, A—ﬁ} rﬁ/L

L
L

SUBHASIS PANDA

!
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vature of Ragistering officer

“rdorsement of ceftifi of registration under section 60

£it

Registered and truz ooy
Book Number : 1 !} ¥Yolums Mumber 152 ol

Document Number : 1

Fer tha year @ 201 R, =
Seal R ..=/¢ Signature of Registering officer

Date: 14/12/7011 B _ 5

This is a Computer Generated Certificate
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26~ ANNEXVRE- D/7
CERTIFICATE FOR POSSESSION OF LAND MADE OVER TO IDCO
ON WHOM BEHALF IT HAS BEEN SANCTIONED.

Certified that I have this day, i.e. on 73¢4 day of .7./..“.1’? ...... 201~ handed
over & taken over the possession of the Government land measuring Ac.54.20
(£1.9360 ha.) & which has been sanctioned in favour of IDCO vide Sanction

order No. 1351/Rev.Dtd. 03.06.2011 by Collector, Angul for the purpose of
establishment of R&R Colony and Registered vide Deed
No0.10011108299.dt.14.12.2011 of D.S.R., Angul and more fully described in
the schedule below. Sri Biranchi Narayan Barik, Divisional Head, IDCO, Angul

Division, who has been authorized to take over possession of the same.

i LAND SCHEDULE

_Name of the Village : | Kosala .
_F_J__NSV :_| Chhendipada
Tahasil . | Chhendipada
ﬁDTé_li.th - * | Angul
 Sanctioned OrderNo & Dt |- | 1351/Rev.Dtd,03.06.2011.
'SLNo.  [Khata No Plot No. [ Area (in Hect.) | Kisam
(1 113%(AJA) 19/12187 4.8563 u.l.s
j2 e 29 1.3500 u.J.s
£ IR 33 3.5500 u.1.s
- INENCT N 35/12188 71.3257 1 UJs
|5 e 39 2.5000 vJs
8 e R i 23 0.0810 Patita
7 ) 24 0.1400 Patita o
s | _ A i 25 = 0.2430 Patita &
9 26 0.5450 Patita ?
10 27 0.2750 Patita
Lk I 28 01000 | Patita
L R SN 109700 | Patita
‘ 21.9360 or ]
N ' Ac.54.20
Handed over Taken Over
f i r\\I
v \\\ 2 \\17 \‘0 /-
[N A\ AN
TahasildarC ém{ipéﬁa (Bl:anch;ﬂa@yamganjc)“ fon
(41 3 Pnfhnnda i Divisional Head, |
; S Angul

R

SUBHASIS PANDA
AGM (HRD) |
Coal Mines Division, Nalco, Angul
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“30-  ANNEXVRE - F[¥
'4Y NALGO

(A Govt. of India Enterprise)
UTKAL-E -COAL PROJECT,ANGUL |

Ref r«yiwAfo)/UE(ﬂzﬁ%ﬁogfri?ﬁffifc? Date: 15.10.2009

%

The Chief General Manager (P&A)
IDCO, IDCO Tower, Janapath,
Bhubaneswar - 751022
Email : md®idcoindia com

FAX- 0674 2540749 :

Sub: Revised proposal for Acquisition/Alienation of land for
R&R Colony of village Kosala.

Ref: 1) This Office letter No. NALCO/UECB/R&R /95/2009
dtd.17.01.2009

i) Letter No. 1492 Dtd.15.10.09 of ADM , Angul

The proposal  for construction of R&R colony for the displaced
families of Utkal E Coal Project was submitted to you vide the above mentioned
correspondence . Based on this IDCO had filed necessary requisition with
Tahasildar Chhendipada vide letter No. 9869 Dtd. 04.06.2009 for alienation :

During field verification  conducted by Tahasildar, Chhendipada
existence of thick forest growth on the proposed plots was revealed. Therefore, a
revised proposal was worked out in consultation with Tahasildar, Chhendipada, and
District Office Angul . The problem was also discussed during Collector's review
‘meeting held on 13.10.2009 . Accordingly the proposal has been recommended and
forwarded 10 IDCO by the ADM, Angul vide his letter dtd. 15.10.2009.

On the basis of above the revised proposal along with Land schedule
& Certified copies of ROR are enclosed herewith, with a request to process the
proposal for alienation / acquisition of the lands. The original land plan is available

inyour Office , which was submitted vide our letter dtd. 17.01.2009
GREEMASTS PANT | e o



v B

So far as the administrative charges for the purpose is concerned it
may be mentioned here that a sum of Rs. 25,35,200/- was deposited with you vide
letter No. NBC/ P&T/856/ Dtd.22™ May . 2009 , which may be diverted against
the present proposal . Incase of any differential amount arising out of the present
proposal ,the same may be 'intimated to us for further action .

Since construction of R&R Colony is a very critical issue and we have
gone ahead in engaging a consultant for execution of the Job . immediate action
for acquisition / alienation of the required land as pe{" the present proposal may be
initiated on priority basis . Since commissioning of this mining project of Nalco has
been substantially delayed and Govt. of India has raised serious concern on the
ssue your kind co-operation in the matter is sincerely requested.

Thanking you,
Yours faithfully,
Encli i) Land Schedule B
- e Chf -
ii) Certified Copy of ROR O
( Soumya P. Patnaik )
General Manager (UECP)
Copy to:  for kind information of :
- Addl. District Magistrate, Angul
- Land Acquisition Officer, Anqul -

- Tahasildar, Chhendipada

- E.D. (S&P) / E.D. (P&T) Co, BBSR.

\A FM,G\-""
SUBHASIS PANDA '
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REVISED LAND SCHEDULE OF 60OVT. LAND
FOR R & R COLONY : UECP

TLLAGE :  KOSALA
: CHHENDIPADA
HASIL : CHHENDIPADA
IST ; ANGUL
HATA  PLOTNO  TOTAL ARE | PROPOSED AREA | KISAM LAND OWNER
0 INHECT. AS | IN HECTFOR |
REREOR I RUIENATION. e
02. | 03. 4. | 05. 06. 07

1389 19(P) 243000  4.8563 KajuBagayat | Govt. of Orissa

1391 23 00810 00810  Patita  Govt. of Orissa
1391 24 01400/ 01400 Patita ~ Govt. Of

25 02430| 02430  Patita.  Govt. of Orissa

26 0.5450 0.5450 Patita Govt. of Orissa

1391 ;

1391 27 0.2750 | 0.2750 | Patita Govt. of Orissa
| | |

| 28 0.1000 | 0.1000 | Patita  Govt. of Orissa
1389 29 1.3500 1.3500 | Kaju Bagayat  Govt.of Orissa
1391 32 097000 09700 Patita  Govt. of Orissa
1389 | 33 3.5500 | 35500  KajuBagayat | Govt. of Orissa |
| | |

1389 35(P) 11.1500 7.3257 | KajuBagayat  Govt. of Orissa
1389 -39 25000 25000 Kaju Bagaya‘r Govt. of Orissa
TOTAL  45.2040|  21.9360

or Ac.54.20dec. |

Suthasts P20 oy e
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Page No. 02 e 23 .

REVISED LAND SCHEDULE OF PRIVATE LAND

R 21 11725
sof 30 aimoo|
oL 31 09160]
413 4 09295
662 | 37 e :
662 38 00565
1149 40 0.0700 |
TOTAL 5.4895

FOR R&R COLONY : UECP

KOSALA

CHHENDIPADA

CHHENDIPADA
ANGUL

TPLOT NC

03.

TOTAL REA
| TN HECT.
| AS PER ROR
04.

11290

'PROPOSED AREA
IN HECT. FOR
ACQUTSITION

05
- 11290

11725

109295
' 1.0460
0.0565

10,0700

01700
09160

KISAM | LAND OWNER |

06. 07

Tala | Roma Chancra Pradhan &

R ~ other,
Taila Nisamani Pradhan |
Tai]ua ] . NG.T”h. Sahoo
Tala | NathSahoo
Bogzzya;‘ - Tuku Sahu |
 Taila Padia Sahu |
;Pm‘ilm | | mlPadia'Sﬂahué

(Patita | Rodana Sahu |

5.4895

Jor Ac.13.57 dec

Lobhotis Por2e

SUBHASIS PANDA -
Coal Mines Division, Nelco. Angul oA )
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